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O R D E R 

PER SUDHANSHU SRIVASTAVA, J.M.: 

 This appeal is preferred by the assessee against the order dated 

02.03.2022 passed by the Ld. Pr. Commissioner of Income Tax, Jabalpur-

1 for A.Y. 2017-18. 

2. The ld. Counsel for the assessee sought the permission of the 

Bench to withdraw the appeal by moving application dated 06.07.2023 

stating that the appeal may be allowed to be withdrawn. 

3. Learned D.R. has no objection.  

4. Accordingly, we permit the assessee to withdraw the present 

appeal. 
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4. In the final result, appeal filed by the assessee is dismissed as 

withdrawn.  

 

        (Order pronounced in the open court on  21/07/2023 in 
accordance with Rule 34(4) of the I.T.A.T. Rules.) 

 
  

 Sd/-       Sd/- 
      ( ANADEE NATH MISSHRA )            (SUDHANSHU SRIVASTAVA)   
           Accountant Member                       Judicial Member  
                                             
Dated:   21/07/2023 
Aks  
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Asstt. Registrar  


